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FINANCIAL EXPRESS

OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL DEHRADUN

Paras Tower, 2nd Floor, Majra Niranjanpur,

— Saharanpur Road, Dehradun
RC/324/2022 26.02.2024 STﬂT F BANK GF INDIA DEMAND NOTICE
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48 Retail Assets Central Processing Cell (16633) Notice Uis 13(2) of the Securifisation & Recorsiruction of HIMPORTANT" (L) s s | R e
OF THE. SECOND SCHEDULE TO THE INCOME TAX ACT 1961 READ WITH F-40, Second Floor, Ring Road, South Ex.-l, Firancial Assets & Enfarcement of Securidy Intersst Act, 2002 wn= I R
THE RECOVERY OF DEBTS & BANKRUPTCY ACT 1993. New Delhi-110049, Email : shi.16683@sbl.co.in (Herainatter called Act) Whist o tak iort t f advertii E-AUCTION NOTICE FOR SALE OF IMMOVABLE PROPERTIES
el LIS O Il S LS LGL LA L0 65 (e Whereas the undersigned baing the Aulhorised Officer of State Bank of India under SARFAESI Act and In exercise of powars IS. (?are S1a e.n priorto gcgep ance oraave IS!ng The sale nolice, for sale of immovable properties
To conferred under Section 13(12} read with Rule 3 of Rules, issued Demand Notice under Section 13(2) of the said Act, calling Ccopy, lt1s not pQSS|b|e 1(6) Ver|fy its contents. The Indian of 5l. No. 1. Branch: ARB-Ghaziabad,
(CD 1) M/S KRISHNA UDYOG BEHIND JAIN MANDIR, VILLAGE VAHELNA upon the Borrowers | ‘morigagors J guarantors listed here under (hereinafter referred to as the "said Borrowers®), to repay the . . Borrower: M/s APM International was
MUZAFFARNAGAR, UTTAR PRADESH. (CD 2) VAIBHAV GOEL R/O 675, PATEL amounts mentioned in the Notice, within 60 days from the data of racaipt of Nolice, as per detail given below. The said Notics has Express (P) Limited cannotbe held responsivle for such blizhad on 30.08.2024 in Einanclal B
NAGAR, PARGANA TEHSIL MUZAFFARNAGAR, UTTAR PRADESH. (CD 3) sither heen refurned undelivered by the postal autharifies or have nol been acknowledged by the borrowers | mortgagors | contents. nor for anv loss or damage incurred as a| | Mo o or 2205 2nes 1 Fnancial Expross
SANJAY GOEL R/0 675, PATEL NAGAR, PARGANA TEHSIL, MUZAFFARNAGAR. guarantors. Hence the Bank by way of abundani caution is efecting this pubfication of the demand nofice. The undersigned has, ’ . y . . 9 o (Delhi-edition English) under Sarfaes act. The
UTTAR PRADESH. (CD 4) DEEP CHAND GOEL R/O 675, PATEL NAGAR, therefore, caused these Notice to be pasted on the premises of the last known addresses of the said Borrowers! mortgagors | result of transactions with companies, associations or | | date of Sale MNotice should be read as
PARGANA TEHSIL MUZAFFARNAGAR, UTTAR PRADESH. t ; as P i 4 : alleas ajl wii ndersl : i aj T |
] guarantors as per the said Acl Copies of the said Nolices are available with the undersigned; and the said Borrowers | N Ce C 04, i 14.04. ]
Certificate Debtors mortgagors | guaraniors, may, if they so desire, collect the said copies from the undersigned on any working day during normat individuals adVGmSlng In Its newspapers or Publications. 18 M_i _2&:# 'r::“tl'_zad_ u_””' M 2?:: _Th& other
Whereas (C.D.) M/S KRISHNA UDYOG & ORS has failed to pay the sum of office hours. Against the above background, Notice is heraby given, once again, to said Borrowers | mortgagors / guarantors to We therefore recommend that readers make| fm—r oD ETET PESATE.
Rs. 23,99,957.83 (Rupees Twenty Three Lakhs Ninety Nine Thousands Nine pay to Slate Bank of India, within 60 days from the date of publication of this Notica, the amounts Indicated here in balow togethar ) o . _ Date: 03042024 Authorized Officer,
Hundred Fifty Seven And Paise Eighty Three Only) along with pendentellite and with future interest at contraciual rates and rests from the dates mentioned befow till the date of payment under the foan & other necessary Inquiries before Sendlng any monies or Place: Ghaziabad Union Bank of India
future interest @ 7.00 % Simple Interest Yearly w.e.f. 20/03/2021 till realization and documents. As security for doe repayment of the loan, the following assets have been mortgaged [ hypothecated to State Bank of _ . .
costs of Rs 26000.00 (Rupees Twenty Six Thousands Only) due against you as India by the respective barrowers. |f the said borrowers / morlgagors [ quarantors fail to make payment fo Stata Bank of Indiaas entering into any agreements with advertisers or
per Recovery Certificate issued dated 19.10.2022 by the Hon’ble Presiding Officer, aforesaid, Then State Bank of India shall proceed against the above secured assels under Seclion 13(4) of the SARFAES Act i d : i
Debts Recovery Tribunal. Dehradun in OA 129/2021. gnd Rules entirely st the risk of the said borrowers / mortgagors | guarantors as to the cosfs Bnd consequences. Furlher, otherwise aCtIng on an advertisement in any manner
Whereas (C.D.) M/S KRISHNA UDYOG & ORS were ordered by the Presiding attention is invited to provisions of Sub-saction (B) of the Section 13 of tha Act, In respact of time available, to redeam the whatsoever.
Officer, DEBTS RECOVERY TRIBUNAL DEHRADUN who had issued the Recovery secured assets. You are prohibited under the SARFAES| Act from transferring the secured assets, whether by way of sale, Leass
Certificate dated 19.10.2022 in O.A. No. 129/2021 to pay to the Certificate holder or other wise with out the prior written consent of State Bank of India. Any person who confravenes or abets contravention of the
Bank/F.| Rs. 23,99,957.83 (Rupees Twenty Three Lakhs Ninety Nine Thousands provisions of the Act or Rules shall be liable for imprisonment and / or fine as given under Section 20 of the Act. N
Nine Hundred Fifty Seven And Paise Eighty Three Only) along with pendentellite N d Add i Details of the securi A ot Of — ..-..{'"; I n d I a n 0 ve rs ea s B a n k
and future interest @ 7.00% Simple Interest Yearly w.e.f. 20/03/2021 till realization B a"'l’r“M“" ’ﬁ’é o) %0 Fie A d"'"“" '“‘;'“ -:,‘_E"‘ per Notice Date ﬂ '
and costs of Rs. 26000.00 (Rupees Twenty Six Thousands Only) and whereas b ortgagor uarantor 0 be enforce 342) notice 150390124 [ ﬂ NOID RANCH
the said has not been paid. Mr. Bishwadeb Sarkar S/o Mr, Bikash Chandra SCHEDULE 'C' Rs. 3.49,135)- KRIBHCO, NOIDA BRANC
2. It is ordered that you the Certificate Debtor as set forth are hereby prohibited Sarkar, 1. F-156, Lane MNo. 05, Upper Ground PART | (Rupeses Theee Lakh Forly| NPA Date [.ﬁ.dd’rl}ss : A B-10, Sector 1, KRIBHCO Bhavan, Noida-201301, Uttar Pradesh
and restrained until further order of the undersigned from transferring or charging Floor, Fandav Magar, Mayur Vihar - 1, Delhi - |CarRC No. DL3CCNIGAS Mire Thousand One Hundrad [ 13-08-2023 E il ID : iob1725@iob.in)
the under mferjtioned propgrty in anyway, and that all persons be, and that they are 110091, 2, Flat No. €, 3rd Floor, Dream Exotica, | Modal: Marufi Ciaz Feta Thirly Five only) wilh further ma : 10 HADD. 1N
ErElDy [prellEee o ELTTE) S DRmEl. UMeE SUEh (ENSEY o SrEg:: Block - 6, Holding No. 109, Badu, P-S. Barasaal, | Engine No: K14BNT204705 interest and incidental c;,' ';‘“"' Under Section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement
3. You are required to appear before the Recovery Officer, DEBTS RECOVERY 53 Ahdal Kolkata West B -TO0155. ; GEEaE i it i i ecurity Interast
TRIBUNAL DEHRADUN on 05.04.2024 at 10:30 A.M. to take notice of the date to Sipur, Kolkala, 1rest Bangs- Chassis Na: MASEXMGT 0033580 |Srpensss, costs elc ALY Enforcement) Rules, 2! ules
be fixed for settling terms of proclamation of sale. Mrs. Poonam Pandey and Mr. Pran Math SCHEDULE 'C Rs. 10,76,791/- Demand 3 i s e e e _
P rtv T - IMMOVABLE PROPERTY Detail Of P rtv: () C ial Sh £ ©p [ e Hﬂtlta ﬂm [ B35 NE unoarsigne ng a futhanize : 1oaera 18 LAEIEEa5 Oank unoer g N 8xarciss
NZ,‘_’"’ZZ,ZV_B"'?,feaSWm area 10 Sq. Mirs. Sﬁu:,'ted at’ﬁ,‘g@, Xﬂégdioﬁlﬂz;?fma Zf PRI b ENOE, 1 Bt sy, carﬁ{? No. DL 1au9a2 iR.u""EES Ten Lakh Sevenly 18-03-2024 of powers conferred wunder Section 13(12) read with Rule 3, Issued Demand MNotice under Section 13(2) of the sald Act,
» ME 9 q ' ’ gar, Devli Khanpur Mear Cambridge School, Pughpa | Model: Mahindra Marazzo T STRME |Six Thousand Seven - - - e 5
Uttar Pradesh in the name of CD No. 4 Mr. Deep Chand Goel, Bounded as under- g sind Y . G Hundred N o callng upon the Bomowers! morigagore! guarantors isted hereunder {hersinaftar refemed to as the “said Bormowers™), 1o
Eret Remie, WS S of BeEnsEr [T Ner i Siem e NEveen [T Seuis Bhawan New Delni - 110082, 2. K-3/602,|EngineNo: ESJZIST630 unared Ninety Une onlyl) NPA Date repay the amounts mentioned in the Notiee, within 80 days from the date of receipt of Notice, as per detalls given below,
Shop of Yogesh Kumar () Commercial Shop No. 28/2-B, measuring area 2.12 Sq. Kingsbury Towar TDI City, Kundli Sonipat, |Chassis No: MATWAZESTI2J39946 |wilh further interest and| 16-03-2024 2. The said Motices have been returned undelivered by the posial authorties [ have not been duly acknowledged by the
Mtrs., situated at New Mandi, Muzaffarnagar, Uttar Pradesh in the name of CD No. Harvana - 131024, incidental expensas, costs Barrawirsmongagoesiguarantors. * Hence the Bank of abundant caulion |s effecting this publication of the déemand
4 Mr. Deep Chand Goel, Bounded as under-East- Rasta, West- Property of Seller el c_:,lt I;:""“ rotice. The undersigned has, therefore, caused thesa Matices to be pasted on the permises of the last known addresaes
North- Shop of Purchaser South- Remaining part of Seller (lll) Commercial Shop HIHEEI':%“E of thie said Bomowersimortgagorsiguarantons as per (he sakd Act, Coples of e sakd Notice are avallable - with the
No. 29 B measuring area 41.24 Sq. Mtrs.; situated at New Mandi, Muzaffarnagar, i undersigned and the sasd Bormpwers/morgagors/guarantors, may. if they so-desine, collect the aakd: copées from the
Uttar Pradesh in the name of CD No. 3 Mr. Sanjay Goel and CD No. 4 Mr. Deep = 2 . : undersigned on any working day during noomal allice howres,
Chand Goel, Bounded as under-East Rasta, West- Shop of Devender Kumar North- Date - 04.04.2024 Place - New Dsihi Authorised Officer, State Bank of India 3. Against the above background, Motice is hereby given, once again, to said Borrowers! morgagors! guaraniors o pay
Shop of Naveen Kumar South- Shop of Yogesh Kumar P o Indian Charseas Bank, within 60 days Incom the date of publication of this Motice, the amounls indicatedipayable as
Given under my hand and seal of this Tribunal on this date: 26.02.2024. b t L b k given below under the inan & other documents, As security for due repayment of the loan, the following assets have
REgOVERY OFFICER-Il, DEBTS RECOVERY TRIBUNAL, DEHRADUN Pun] Q0 nationa an TRAEHS TP g N sl il R SRl T el G DT
p nb (A Government of India Undertaking) s Name of the Borrowers! Total Description of | Date of
1 ®
- - Circle SASTRA, SCO 43, 2nd Floor, Phase 2, Sector 54, o B o TR || Sntie| e
56O ook oy ook PRI ROM, P S - U SAS Nagar (Mohali) - 160055, E-mail: cs8312@pnb.co.in - —
E ol Rou ol ot egati6 K mrationk com Walkllie: Wik ks k. 1. | DAYNISH PRIYA SINGH (Barrcwer & Rs.22,50,474.26 | Residential Flat No.
AFPEuulx = s [See Rule 8(1)) POSSESSION NOTICE (for Inmovable Property/ies) Morigagor) S.F-1, on Second|19.03.2024
(See e B{1)] Whereas, the undersigned being the Authorised Officer of the PUNJAB NATIONAL BANK, CIRCLE SASTRA, SCO 43, 2nd i AL ; Eloor meing. o5
A4y T ; x 3 ; Permanent ! Communication Address : sq, ft., with roof rights;
POSSESSION NOTICE FLOOR, PHASE-2, MOHALI (PUNJAB), under the Securilization and Recanstruction of Financial Assets and Enforcement of Hesadartal: Blab Mo, SE=1 o Second built up on Plot No, J-
(Far immovable property) Security Interest Act (Second) Crdinance, 2002 {Ord, 3 of 2002) (Now Securitzation and Reconstruction of Financial Assets and Fioor measuring 850 sq_ 11 with raof rights, 21 & J-22, situated in
Whereas, the undersigned being the Authorised officer of *The Kangra Co-operative Bank Enforcement of Security Interest Act, 2002) (Act No. 54 of 2002) dt. 17.12.2002) and in exercise of powers conferred under section Sundaram Building, bullt up on Plot No. J- the Colony known as
Ltd.”, Head office at, C-29,Community Centre, Pankha Road, Janak Puri, New Delhi - 13{12} read with rule 3 (Substituled for "Rule 9" vide GSR 1046(E), dt. 03.11.2016, wef. 04.11,2016) of Security Interest 21 & J-22, situated in the Colony known as Bala|l Enclave
110058, having Its ragistered office at 1916, Chuna Mandi, Fahar Ganj, New Delhi-110055, (Enforcement) Ruies 2002, issued a Demand Notice to the Bomower(s) on the date mentioned hereunder calling upon the E:;ﬂﬁl'&f;‘_féﬂg? Crfﬂ'ﬂﬂhf- ﬂ*;tﬁ;?lgaﬁhaéf?* Mo Eﬂlﬂ;‘ﬁ-ﬁgﬂﬁ ::QEES[E
under The Securitisation and Reconstruction of Ihe Financial Assets & Emdarcement of Rorrowar(s} to repay the amourd mentioned in the respective demand notices within 60 days from the date of receiptofthe said notice. o I:-I“'” af?rﬂﬁ 'II EE' D??lﬂlpf-ﬂi thg. ¢\ i
Security Interast Act, 2002, { 54 of 2002 ) and in exercise of powers conterred under section | - - iven to 1 - | WEG SIS, e SRl SR AL PR O NI
13012} read o 131 of The Securi Ent i T & 2 niCh The Barrower(s) having failed to repay the amount, notice is hereby given 1o the Borroweris) and the public in general thal the Ghaziabad Uttar Pradesh-201002 Raispur, Pargana
{12) read with ruké [3] of Tha Securlty Irérest (Enforcement) Rules, 2002, the Bank had undersigned has taken Possession of the property described hersin below in exercise of powers conferred on him under Sub- Office Address : Bhasin Infotech and Dasna, Tehsil &
s5und 3 damand notice on dated 10-02-2023, callng upon the Legal Heirs of borrower & : : : Lot i
Morigagor Late Sh. Sher Singh Patial, namely Smi Santosh Kumari W/o, Late Sh. Sher Seclion 4) of Section 13 read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. Infrastructure Pt Lid., Grand Venice Mall District Ghaziabad,
Singh Patial R/o.1/4649/154, Gall No. 6, Naar Budh Bazar New Modern Shahdara, Mandoll The Borrowes|s) in particular and publéc in general is hereby cautioned not to deal with the property and any dealing with the property Site -4, Plot No. SH 3, Near Pan Chowk, g-"‘- o
Aoad, Shahdara, Dalhi-110032 & Ms. Kanchan Lata W/o Sh. Amit Lakhanpal D/o. Late will be subject to the charge of the PUNJAB NATIONAL BANK, BRANCH OFFICE SIRHIND (045310), for an amount(s) of Srealer Noida - £01308 p“":‘%&m“?h St
Sh.Sher Singh Patial B/o. 1/4649/1 54, Gall No.6 Mear Budh Bazar, New Maodem Shahdara, menfioned hare below and interest therson. & F'USHE'FF.I\_“AE INGH (Guarantor) Pgrsinghg I
Mandell Aoad, Shahdara, Deln- 110032 & Ms. Reena Dfo. Late Sh. Sher Singh Patial [The Borrower's atfention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to 210 P Fah g
A/o.1/4640/154, Gall No.6Mear Bedh Bazar, Mew Modermn Shahdara, Mandell Foad, redeem the secured assets.] Permanent / Communication Address :
Shahdara, Delhi-110032 & Mrs. Dimpy Patial W/o Sh. Kapll Kumar D/o. Late Sh. Sher . . d0=A, HNEAR D.D.P.5. SCHOOL,
Singh Patial, R/o.1/4649/154, Gali No £ Near Budn Bazar, New Modern Shahdara Mandoli Name of the Description of the Date of Date of Arat NASIRPUR GHAZIABAD - 201001
Aoad, Shahdara, Delhi-110032 & Ms. Antima Patial W/o. Sh.Jitender Kapoor D/o. Lale Barrower(s) | Guarantor(s) immavihls Frooeri Demand | o . . . Resbarat UTTAR PRADESH.
Sh.Sher Singh Patial, R/0.1/4649/154, Gali No 6 Near Budh Bazar, New Modern Shahdara, & Mortgagor(s) dpbiictyedyfediins sl s Notics | "~ it ahdng Office Address : INTERNATIONAL
Mandoli Road, Shahdara, Delhi-110032. to repay the amount menticned in the nadice being vanery e : : TRADE AND EXHIBITIONS INDIA PVT
Rs.8,79,131/- (Rupees Nine Lakhs Seventy Nine Thousand One Hundred Thirty One Borrower(s) | Mortgagor(s):-|House measuring OK-3-6/17M (03.35M)| 08.07.2019 | 02.04.2024 |Rs. 21,53.55“9;5 LTD. B-309, 3RD FLOOR, STATESMAN
Only), together with further interest, penal interest and ather charges as are applicabla to this (1) Mr. Vikas Kaura Sio Sh|House No, 3172, Ward No. 9(906 sq. ft.) Double Storey at Mal Abadi Sirhind, |0 31.05.2018 with HOUSE, 29 BARAKHAMBHAROAD NEW
L gan account from time totime, from the date of the notice till the date of payment. with in 60 Ashok Kumar, Address-l:- H.Djstt Fatehgarh Sahib. Vasika No. 2899 did. 13.02.2015. Sides:- North; | interestdebited upio DELHI 110001
days from the date of receipt of the notice, Mo. 3137, Ward No. 3, Sithind, | o, see of Sh, Madan Lal 24" 5": East: Street Bahi 37 South: Shop of Amarjit| 31.05.2019 with * payablewith further interest al contraciual ratesirests as agreed from the date mentioned above 1l date of payment,
The above mantioned Legal Heirs of borrower & maeigagor Late Sh.Sher Singh 50, Late Distt. Fatehgarh Sahib S_;ngh_ & Paramitt Eingh 24'6": West: House of Dr. Goyal 37", Belonging to furtherinterestw.e.l. 4, HtherSaidmrmwﬁrafmuﬂgaguafguarantum raa]1urnakt+|:}ag.ﬂnanl!.utndia!1 Ovarsess Bank as aloresaid, thern indian
Sh.Ram Dass Patlal having failed to rapay tha amount, notice is hereby glven to the legal Address-ll;- H, No. 3172, Ward i : | i v .|01.06.2019 plus Overseas Bank shall procead against the above secured assats under Section 13(4) of the SARFAES] Act and Rules
hairs of the borrower & mortaagor Lata Sh. Sher Singh S/o. Late Sh.Ram Dass Patial and the No. 9, at Nai Abadi Sirhind. Distt, Sh, Gaurav Kaura So 5h. Ashok Kumar and Sh. Vikas Kaura Sfo Sh. Ashok penal interest and entiraly alt the risks, costs and consequences of the said borrowers! morgagors/guaraniors, ; _
public In general that the Bank has faken Possession of the property described here in below Fatehgdrh Sahib (2) Mr. Gaurav Kumar (Borrower ! Morlgagos). ather legal gfmﬂﬁ-lmig:ﬂgﬂlﬂ: ﬂ;ﬁmﬁigﬁﬁmﬂmgﬁ?&ﬁgﬁ;;’r; LE;SF"‘W'WI'IE of Sub-section (8) of the Section 13
-n.ﬁuztnrmsenfpu'.'mrsc:nnfarrgdundersuh-§|zj:t|nn (4} 0i saction 13 of The E,EE"m'ﬂ:'":'”"""j Kaura Slo Sh. Ashok Kumar, Address-l:- H. Mo, 3137, Ward No. 9, Sirhind, Distt. Falehgarh Sshipjexpenses al 6. The said Borrowers/ morgagors / guaranioes are prohibied under the SARFAES| Act from transferming the secuned
EE';Drnjltemmin{lizngégimﬁrﬁ:f:g E%&T;’E;mi Ii:':'g:]%glmg;migﬂé'fnudn'i;'arfﬁ Address-ll:- H MNo. 3172, Ward No. 9. al Nai Abadi Sirhind, Distt, Fatehgarh Sahib (3) Mrs. Dolly Rani S| conlract rate Mill the assels, whelhar by way of sale, lease of otherwise withaut the prior written cansent of Indian Cverseas Bank. Aoy persan
A 2024, i - e Sh. Gaurav Kaura, Address-t- H. No. 3137. Ward No. 9. Stind, Distt. Fatehgarh Sahib Addressti:-H. No. |02t of paymenl in) P CRCofeares SLE06E Sorierention of the provisions offhe Actor Rues shallbellable orimprsonmentandiorfine
All the Lagal Hairs of borrower & mortgagor ite Sh. Sher Singh S/o, Late Sh.Ram Dass Patial 3172, Ward No. 9, at Nai Abadi Sirhind, Distt, Fatehgarh Sahib s, Date : 03/04/2024 Sdi- Authorized Officer,
in particular and tha public in ganeral is karaby n'.:au1it!r|E:|] not 1 daal 1.'|'|1r_| the morigagad Dated: 03.04 2024 Place: Mohali AUTHORIZED OFFICER Place : Noida Indian Overssas Bank
peoparty and any deatings with the property will be subject 1o the chasga af “The Kangra £o-
operative Bank Lid," tor an amaunt of R5.9,79,131/- 1ogether with furthar interast, penal = : -
interest and othar charges as are applicable 1o tis Loan account from fime 1o time, from the Nehru Place Branch, DDA Building, Ground floor, ':l F""'“E.',‘.E.Eﬂ"ﬂlﬁﬂﬂk.
date of notice Ul the date of realkzation together with il the costs Incurred by the Bank in Near Paras Cinema. Outer Ring Road. Mehru Place. New Delhi = 110019(IN otilidoaiadf ol '
raalizing the said amourt, i E ' g s Nehru E b 013(1N) Circle SASTRA Centre: East Delhi, Pocket-E,
The Legal heirs of bormawer & maorigagor Late sh.sher Singh 5/0. Late 5h.Ram Dass Patial H'DTIEE UNDER SECTION 13{2) OF THE SECURITIZATION AND RECONSTRUCTION OF Mayur Vihar Phasa-ll, Daihi-113051, FORM A
b S s o ot S e B Rl FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT) £ BN & TRAhY PUBLICANNOUNCEMENT
R e st o bl Vel Motniandt g alietindind rntir:u anee| | respect of loans-avalled by below mantioned borowars / Quaraniors rom GANARA BANK, which have bacoma NPA wilh baigw CORRIGENDUM (Reguiation 14 of the Insofvency and Bankrupicy Board of India (Valuntary Liguidation
m@rw,s;ﬂwma Aesil - mentioned balance oulstanding on dales mentioned below, We have already Issued detalled Demand Notice dated as menbioned below | | The General Public is hereby informed that Process) Reguiations. 2017)
: : . | Under Sec, 13{2) of Securitization and Reconstruction of Financial Assets and Enforcament of Security Interest Act 2002 by Registered | | in e-auction Matice i.e. SALE NOTICE FOR FOR THE ATTENTION OF THE STAKEHOLDERS OF
: Puost/ Speed Post | Couner with acknowledge due to you which has been returned undelivered / acknowledgment not receved. We have | | sALE OF IMMOVABLE PROPERTIES DELTA ENERGY SYSTEMS {INDIA) PRIVATE LIMITED
Tho prapecty Ander | Al Ut paet and parcal of thy BUILT UP PHUFESLY-AFGA MEASURIME} | indicated our infention of taking possassion of securities owned onone of you as per Sec. 13(4) of the Act in case of your failure fo pay the . 1, | NAME OF THE CORPORATE PERSON DELTA ENERGY SYSTEMS (INDIA)
conslderation is|70 S0.YDS, BEARING PROPERTY NO.1/4649/154, DUT OF KHASRA| | i ; . gl : . - : published on 03.03.2024 In English NATE LIMIT
entire buill up|NO.185/2, CONSISTING OF ACCORDING TO THE SITE, WiTH THE| | @mountmentioned below within 60 days. inthe avent of your not discharging iability as set out herein above the Bank | Secured Creditor | | oo aner “FINANCIAL EXPRESS” PRIVATE LIMITED
STapsily bistImeNTE it o e UL At SITUATED at| | Mmayexerciseanyofthe right confamad under section 13(4) of SARFAES] Act., Details of Liabilitias are as undar.- (Page No3) & In Hindi Newspaper- 2. EQ;ECIEIF INCORFORATION OF CURPORATE | 141171936
measuring 70 sq. | VILLAGE CHANDRAWALI ALIAS SHAHDARA, IN THE ABADI OF GALI ] : i " - - = =
Yards. NO.5, NEW MODERN SHAHDARA, ILLAGA SHAHDARA, DELH). Falling| | o" e Or SenaNaIEE il DOFHARG Hothg Late Details of Secured Assets JANSATTA" {Paga No.13) at Sr. No.01| f'3 TATHORITY UNDER WHICH CORPORATE |Registrar of Companies NCT of
Under the Registration of Sub-Regisirar VA- Shahdara, Delhi No. & Date of NPA Amount Outstanding (in Loan AIC Assotech Sports Company PERSOM IS INCORPORATED/ REGISTERED | Delhi & Haryana)
; - - s Pwt. Ltd.) is nod available for auction dated 4, [CORPORATE IDENTITY MUMBER / LIMITED | U32308HR1986PTCO34410
Bounded as under - EAST ; GALI 15FT WIDE WEST : PROPERTY OF OTHERS, NORTH . GALI| | 1 | Ws Farever Selactions, Represented By ts Prop.|  01-04-2024 Movable i m.zn’m el 7 Bt LR i
10FT WIDE SOUTH: PROPERTY OF OTHERS. Smt Mahima Batra Wio Kamal Batra, B - 2/ 45| pg 4575236597 |Stocks and Book Debts in the name of Mis S i : PERSON
TPy Phase- 2 Ashiok Vihar, North West Delhi, Delhi- 110052 | 45 on 0104 2024 with | Farever Selections 3 e b S5 OF THE FEGRTER T B >
{ | . ! i : b |ADDRESS UF THE REGISTERED UFRGE AND | Znd Floor, Plot No. 43, Seclor-35
AUTHORISED OFFICER Also at: A~ 76 Wazirpur Indusirial Area, Defhi- 110052 firther interest Immovable Date: 03-04-2024 Authorised Officer) | ™| pamciptE OFFICE (F ANY) OF CORPORATE | Inustrial Estale, Gurgaon, Haryana,
THE KANGRA CO-OPERATIVE BANK LTD. Smt. Mahima Batra Wio Kamal Batra, C- 31, Gali No, therean DDA built freehold LIG Flat bearing No. 62- B, on | LT 2ce: New Delhi Punjab National Bank PERSON India, 122001
HEAD OFFICE AT, C-29, COMMUNITY CENTRE, 4, Mahendru Enclave, Azadpur, Norh West Delh, First Floor, in pocket B- 4, along with Scooter Py FUI‘I]ﬂh national bank G. [LIQUIDATION COMMENCEMENT  DATE OF | April 02, 2024
Place: DELHI PANKHA ROAD, JANAKPURI, NEW DELHI-58 Celhi- 110033 Also at: LIG Flat No. 62- B, 1st Floar, Garage on Ground Floor, situated at Ashok Vihar, L'I " the name you can BANK upon! [ IR R T A
DATED: 02-04-2024 Phone No.3013568418,9013568419. Block & Pocket B- 4, Phase 2, Ashok Vihar, Delhi- Phase- II, Dalhi- 110052 with the freshold rights of | oo epern s orie- Eact Delhi PocketE | | 7 NAME, ADDRESS, EMAIL  ADDRESS. | Mr. Poonam Chand Jain
110052 the land under the said fiat, in the name of Smt i Vihar Ph : Il Delhi 1;,_."}51 ! TELEPHONE MUMBER AND THE REGISTRATION | No. 2382, Sector-16, Faridabad,
..,, > W Shri Kamal Batra Sio Suresh Kumar Batra, C- 31, C Mahima Batra ay;.:‘ Elﬂrﬂ?a?;g-ﬁé 22785288 HUMEED P T sy Hé‘},';";i'ﬁ ! I.'JIZIIE mail.co
1 [ 1: . - Yy t n
JEK Bank Jﬂm mu & KHShI‘I‘III‘ Bi:'lllk LIMItEd - Block, Mahendru Enclave, Azadpur, North West Delhi Ehﬂrsﬁiﬂr;g ;ﬂ] Hu.é. araa&r;]mﬁun:'llg 313 5:} CORRIGENDUM Mobile: fﬁ%ﬂﬂ%ﬂh g
Ihi- 11003 ; LIG FialNa. 133- DOlr RN I e )0 BIOUEA FR0F Wikotng Rieg. No: IBBI/IPA-002/ 1P-NOO
Cluster Office {.LI..I-I:HI"I-DWL Amean Complex, Eeﬂmﬂ_guﬁpfﬁﬁrmﬁggﬁ:jilﬁamﬁ it rights, part of LIG Flatbearing No. 133-A, inblock | | The General Public is heraby informed that gﬁa_ﬂn gnggnw e
.Alkl?an Gate Lqunm&! - 03 Shri Suresh Kumar Batra Slo LR, Batra, C-31, uu.:: sllllulm atﬂ::n:rra. DHI:;,I wllrll ﬂmﬁz ine-auction Notice |2, SALENOTICEFOR | | 5. |LAST DATE FOR SUBMISSION OF CLAIMS [ May 03, 2024
Email: cluluck@jkbmail.com Kamiavas Lane- 04, Mahendru Enclave, Shanjar Pur Hants of the fand, undernenth in the name gh| | SALE OF IMMOVABLE PROPERTIES | [Waiice i hercoy given that he DELTA ENERGY SYSTEMS (INDIA) PRIVATE LIMITED s
Ref. No. jkb/Adv/Haridwar/2024 Date : 03/04/2024 Ns handi North West Delhi, Model Town Delhi- 110033 Kamal Batra and Sh Siiresh Kiimar Batrs published on 03.04.2024 in English | |commenced voluniary liquidation on April 02, 2024,
x = - : i g o | | The stakeholders of DELTA ENERGY SYSTEMS (INDIA} PRIVATE LIMITED are hancby
Alsoat:, Ground Floor, LIG Flat No, 133-A, Block- QU Newspaper- “FINANCIAL EXPRESS . ; b x iy
POSSESSION NOTICE T iz ' ' . called upon io submit & proof of their claims, on or before May 03, 2024, to the liquidator
: : : Pitampura, Dethi- 110034 (Page No.16) & in Hindi Newspaper-| | the address mentioned against item 7
Motice under Section 13 (4] of the SARFAESI ACT, 2002 read with Enan Azcoatiihaes bean tlasatt o “JANSATTA" (Page No.20) at Sr. No.06 | | The financial creditors shall submit their proof of clgims by electronic means onby. All ather
I 11 of i nt) | 1 . L LA and 07 (in Loan A/C POONAM GULATI| |stakeholders may submit the proof of claims in persan. by post or by electronic means.
NFA on 26-03-2024 : Submiszion of false or mizleading proofs of claim shall attract penaliies
Whereas the undersigned, as the Authonzed Officer of the Jammu & Kashmir | ; e —T AND SANDEEP JAIN) stand withdrawn for ' |
Bank Limited under the Securitization and Reconstruction of Financial Assets | | The above mentioned Borrowers | Guarantoes are advised (1) To collect the caginal notice from the undarsignad for more and complata | | 5 ine dated 22.04.2024 B —— ﬁDi--
; : : | details and (0 T : - it - ie. withi f raterre - e anam aln
and Enforcement of Security Interest (SARFAESI) Act, 2002 and in exercise of | | :fnz::; :ﬂnéﬂmﬂjg’?ﬁ]ﬁﬂﬂgﬁlﬁ?ﬂndmg amount inberest and costs elc. within 60 days from the date of notice referred to above b0 aveid | | Bt nfe-zuction notice remains same Liquidatar, in matter of Delta Energy Systems findia) Private Limited
powers under section 13(2) of the said Act read with Rule 3 of the Security | | i Date: 03-04-2024 Autharised Officer| | Date: 03/04/2024 Reg, No: IBBLPA-D02A P-NOOT02/201 8-2018/12274
Interest (Enforcement) Rules 2002, issued Demand Motices dated 16.01.2024 | | Dated : 03-04-2024, Place : New Dethi Authorised Officer, CANARA BANK | | Place: New Delhi Punjab National Bank| | Place: Faridabad AFA valld upto October 24, 2024

therety callingupon the Bormowen's namely

11 WIS Anand Box Corrugation Prog: Mr. Rahul Anand Sfo Sh.Ramiji Lal

it ek - Il TTGTTal SieTeTed o ([ punjab national bank SALE NOTICE FOR

(Borrower cum Mortgagor) ___wetd w1 ydfte ...the name you can BANK upon!
Z) MrRamiji Lal Slo Sh.Shyam Lal, Rio H No. 8-Nand Vihar,Gurukul By SR I M M DVAB I.E P RO P E RTI E S
Eangﬂdi.l’.ﬂi;ﬂ;d&p&nstm M:}hunt Mandal Ashram, Hardwar, Hairdwar, CIRCLE SASTRA CENTRE, NOIDA; SH-12 JAGAT SHOPPING COMPLEX GAMMA 1 GREATER NOIDA GAMMA-1 E-mail: cs8290@pnb.co.in

tirakhand- uaranto 5 - — = = = -
3) Mrs. Anita Lal Wio Sh.Ramji Lal Rio H No.9-Anand Vihar, Gurukul E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
E*‘m"f:::;n Egi.glui?ﬁpﬂ:f:nf;d:huu;m?tﬂ? ;;""’ am,Hardwar, Hairdwar, read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
o repay an amount Rs.87,96,217.77 (Rupees Eighty Seven Lakh Ninety Six Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of
E;ﬂbuﬁlﬂﬂﬂ TW‘[J :'lllgdrﬂd Eﬂrgmﬂgﬂ ail"l‘ﬂ. F;-Ii_liﬂ Sﬂ?ﬂl{ili;tiﬂaﬂ Only) DB[lrrl’!Q which has been taken by the Authorized Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/

} A MG QLS &S 09 AT I TNE SCoaLEnt of e IO, WL : : : [T : : . . .
Bt taiis Traem the <kuts: of the-said Rotize:iocedher with ihis Riurs infsrestand Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties.
other charges thereon. SCHEDULE OF SALE OF THE SECURED ASSETS
The said borrower having failed to repay the said amount, notice is hereby given — A) Dt. Of Demand Notice u/s 13(2) of A) Reserve Price Date/ Ti Details of the | Name & Contact No.
to the said bormowers in particularand the public in general that the undersigned hot Name of the Branch Description of the Inmovable ) S AeRnF1223| A()CI':':(;:)]OSZ 2o ) _1 Y4 eof ime L e f Authorised
bein i ' No i _ | B) EMD (last date of deposit _ of Authorise

g authonized officer of the J & K Bank Ltd. has taken possession of the Name of the Account Properties Mortgaged/ D) Outstanding Amount as on 30.09.2023 E-Auction known to the Officer

martgage property describad herein below, in exercise of the powers conferred Name & addresses of the Borrower/ Owner's Name [mortgagers C) Possession Date u/s 13(4) of of EMD) Tt
on me undar section 13 (4] of the said Act read with Rule 8 of the said Rules, on . u C) Bid Increase Amount el
thisthe " day of March month of the yvear 2024. Guarantors Account of property(ies)] SARFAESI ACT 2002
The gaid borrowers in particular and the public in general ara haraby cautlored D) Nature of Possession
against dealing with the said property in any mannar whaisoaver and any Symbolic/Physical/ Constructive
f?n?il:;gﬁmh:lmg Harngn:?::'ltp:: Paggregglteﬁ; ‘li; I;Jlﬂsﬂ?!an %ﬁr@ﬁiﬂﬁﬁﬁs};&?ﬁ 1. | Sec 66 Noida Residential Flat No 196 B (First (A) 04.03.2023 (A) Rs. 9,63,000/- 30.04.2024 | NOT KNOWN | Darshan Lal Bhalla
Three Lacs Seventy Thousand Seven Hundred Seventy Two Only) Dilip Singh S/o Bharat Singh Floor) Block SK (Shramik Kunj), | (B) Rs. 12,95,071.24 (Rupees Twelve lakh ninety (B) Rs. 96,300/- 11 AM Mob.:
together with future interest thereon from 01.04,2024 and Other Charges 18086771000011, 18086015000937, 18086051000014 Sector 66 Noida Distt GBNagar 4« thousand seventy one and twenty four paise) (29.04.2024) to 4 PM 95607 35577
Imcurred orto be incurrad. Borrower : Dilip Singh S/o Bharat Singh Area measuring 24.16 Sq.mtrs lus interest and ch i (C) Rs. 10,000
The borrower's attention s imvited to the provisions of Sub-section (8) of 1) FlatNo 196 B (First Floor) Block SK (Shramik Kunj) Sector 66 Noida Distt GBNagar | In the name of Sh. Dilip Singh plus interest and charges thereon. g
Section 13 of tha Act, in respect of tha time available, to redeaem the secured S/o Sh. Bharat Singh (C) 16.06.2023
Bssets,

(D) (Symbolic)

Description of the Immovable Property 2. |Roza Yakubpur House No B 106 First Floor B (A) 22.03.2023 A) Rs. 32,22,000/- 30.04.2024 | NOTKNOWN | Darshan Lal Bhalla

] I 4 : Amit Kumar Sharma and Divya Sharma 454400NC00000477 Block Gagan Enclave , Village | (B) Rs. 44,05,960.40 (Rupees Forty four lakh five B) Rs.3,22,200/- 11 AM Mob.:

As per the schedule provided in martgage deadilatest particulars including . . . , . a SRl p y oo -
anyacreiaions) Bortover Sh A Kumar Sharma. Sk Dy Shara Ak i Shrte| Dundelrs SrasatadULR oy in e sy an oy ) s | OOL2024) | to4
ﬁ::iﬁ; ::glg?ﬁ;;ﬁnf ;'?u:,?‘::: r,? ; g;gg:::! AnandiharCalony Vikaae Uttar Pradesh 201001 2) Ms Ananya Sharma (Legal Hier of Lt. Sh. Amit Kumar| Area 93.24Sq.mtr Inierestanienargesiineeoi: ) Rs.10,000/
Jwalagu ¢ Partaps ,h'-.-alapur i maasuring 4800 Sg ft. In maylnamagnf Sharma) House No B 106 First Floor B Block Gagan Enclave , Village Dundahera| Owned by Sh. Amit Kumar (C) 23.06.2023
Mr.Rahul Anand Sfo Sh Hamji Lal ' Ghaziabad Uttar Pradesh 201001 3) Master Gaurav Sharma (Legal Hier of Lt. Sh.| Sharma & Smt Divya Sharma (D) (Symbolic)
2) Property at Plot No.20 & 21,Khasra No.B59 M at Anand Vihar Avasiya Amit Kumar Sharma) House No B 106 First Floor B Block Gagan Enclave , Village| W/o.Amit Kumar Sharma
Colony.Village Jwaiapun;.Parganal Jwalapur Hieltiar Measuring 5200 Sq 0 in Dundahera Ghaziabad Uttar Pradesh 201001 4) Divya Construction (Proprietor
the FI-EF;’!E!":!‘! Smt.Anita Wio Sh.Ramjilal ' Divya Sharma) House No B 106 First Floor B Block Gagan Enclave, Village Dundahera

- . Ghaziabad Uttar Pradesh 201001 Guarantor : Smt Rani Chaudhary 2) A—1/119A
Aok : (19,4 2ok ALEaciEng Cont DLF Dilshad Extension ll Shahibabad Ghaziabad
Place : Haridwar Noorul Ameen Shah : — — _ . -

Registered office Corporate Headquarters M A Road, TERMS I.\ND GONI!ITIONS: :I'he Sale shall be su.bject tothe Terms & Conditions prescribed in the Security Interest(Enforcement) Rules 2002 and to the following further conditions.
Srinagar 190001 Kashmiir, India T +91 (0)194 2481 930-35 The auction sale will be “online through e-auction portal: WWW.MSTCECOMMERCE.COM and property can be searched on WWW.E-BIKRAY.COM.
F+91 (0)194 2¢E 1928 CIN: LBS110JK19385GC000048 STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
E infof@ikomail.com W wivwjkbank.net Date: 03.04.2024, Place: Greater Noida AUTHORIZED OFFICER, PUNJAB NATIONAL BANK
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